641

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 558 of 2025

In the rhatter of:

Sunil Kumar Nigam&Ors ., Applicant(s)
Versus
State of Haryanaandothers .. Respondent(s)
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FSG/2025/3183 dated 25.11.2025 and reminder 5-6
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 558 of 2025

In the matter of: _
Sunil Kumar Nigam&Ors Applicant(s)
Versus

State of Haryana and others . Respondent(s)

REPLY BY WAY OF AFFIDAVIT OF JAI NARAYAN, FIRE
STATION OFFICER, GURUGRAM ON BEHALF OF
RESPONDENT NO. 12.

I, Jai Narayan, Fire Station Officer, Gurugram do hereby solemnly affirm and
declare as under:-

1. That in my aforesaid official capacity, | am competent to swear this affidavit
on behalf of respondent no. 12. | have read and understood the contents of
the application.

2. That present reply is being filed dealing with the issue of fire safety
concerning with the answering respondent. Rest of the allegations are
denied which is contrary/inconsistent with the tenor of present reply
affidavit. It is humbly submitted that liberty is being craved to file additional
reply, as and when required, with the permission of this Hon’ble Tribunal.

) @\Tf%r ‘;[&hat so far as the High Speed Diesel Tank and Gas Tank are concerned, it

was provided by the Municipal Corporation, Gurugram, Explosives
Department, District Town Planner, to the District Magistrate, Gurugram

i
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and thereafter, the permission was granted by the District Magistrate,
Gurugram. Further, on inspection conducted by the Fire Team, it has been
found that High Speed Diesel Tank has been constructed in the society at
the same place where the permission / sanction was granted by the District
Magistrate, Gurugram vide Endst. No. 3062-67/LP dated 21.06.2018. Copy
of the permission dated 21.06.2018 is annexed herewith as Annexure R-
121.

4. That it is further submitted that the inspection was conducted at Windchant
society by the officials of Fire Department on 27.09.2025. It was found that
some of the area of the fire tender path is hard green, instead of hard
surface. Therefore, noticeno. FSG/2025/3183 dated 25.11.2025with regard
to fire tender path was issued to the respondent no. 8 M/s Experion
Developers Pvt. Ltd. to remove the defect of fire tender path and to
construct the same és a hard surface, as per approved Fire Fighting
Scheme. Further, a reminder no. FSG/2025/3638 dated 31.12.2025 was
also issued to the respondent no. 8 for removing the above-mentioned
defect and for intimating the Fire Department about the same. A Copy of
notice no. FSG/2025/3183 dated 25.11.2025 and reminder no.
FSG/2025/3638 dated 31.12.2025 has been annexed herewith as
Annexure R-12/2.

5. That through the above notice and reminder, 30 days’ and 15 days’ time
respectively was provided to the respondent no. 8 for removing the defects
and reporting the matter to the Fire Department. However, the respondent
no. 8 did not comply with the said notice or give any reply to the same.

,gav?_%;yhal another inspection was conducted by the Fire Team on 17.01.2026

/VO
2\ . \
o }he situation was found to be the same. Therefore, a second notice no.

FSG/2026/167 dated 20.01.2026 was issued to the respondent no. 8 for

o
rhoving the defects. A Copy of notice no. FSG/2026/167 dated

-
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20.01.2026 issued to Respondent No. 8 is annexed herewith as Annexure
R-12/3.

7. That in case the respondent no. 8 does not comply with the directions
issued in the above-mentioned notice / reminder, then the appropriate
action will be taken against the respondent no. 8 as per the provisions of

Haryana Fire and Emergency Services Act, 2022.

It is, therefore, respectfully prayed that in view of the submissions made in

above paras, the present reply may kindly be taken on record.

W
Place:- Gurugram Depoﬁg?\\?“o'b
Dated:- 09.04.2026

Verification:-

Verified that the contents of para no. 1 to 7of the above replyaffidavit are true
and correct to my knowledge and based on information derived from the official
record which | believe to be correct. No part of it is false and nothing material

has been kept concealed therein.

ALy -
Place:- Gurugram Deponfacr}t sk
Dated:- 09.04.2026

ATTESTED

RAM NIWA tIK, ADVOCATE
NOTARY, GURUGRAM (HR.) INDIA




OFFICE OF BISTRICT MUAGISTRATE, GURUGRAL: annexure; 4,1

(o Objectlon certificzio)

Under rule 144 of Petrolcum Rules 2002 the District Authonity, Gurugram has Ho
Objection for storage of 20 KL Petroleum Class "B" (In Dulk) to M/s Experion Developers Pvt
Ltd. at villsge Chauma, Sector+112, Gurugram (Hatyans) subject to fulliliment of the
following condition raised by the Commissioner, Munfcipal Corporation, Gurugram in his
report before starting the storage,

1. Commissioner  Municlpal Carporztion, Gurupram vide his report Ho,
RCGITS/STS0/101672414, duted 23-05-201C.
1. Foam Type 45 Ltrs. Trolley (AFFF)- 04 Nos.
2. Foam Type Fire Extinguisher § Lurs. Copacity 04 Hos
3. ABC Type Fire Extinguisher 6 Kg capacity- 08 Nos.
4, Sand Buckets- 08 Nos.
S. Emergency telephone & No Smoking Board
6. Boundary wall/fencing of 5* Helght.
7. Loading-Unloading work should be done In sun light.
2. Sub Divistonzl Magistrate, {North), Gurugram vide his report No 1095/Reader,
drted 04-10-2016

= This office has no objection in tssuing the NOC™.

6 .3. District Town Planner, (E), Gurugram vide hs office memo, No. 2789/Reader,

N\ /i)  dated 250472018,
Corcai T “This office has no objection {n Issuance of the necessary No Objection

Centificate {NOC) by the competent authority regarding subject cited matter, "

The No Objection Certificate s revocable If any of the conditions and
instructions of the Govt. is not fulfilled. : *

Sd/-
District Magistrate
rm|

EndstNo. Zelz-47 /P, dated: 21)et |18

A copy is forwarded to the following for Information and necessary action

1. Chief Controller of Explosive Department of Explosive A- Block, Sth floor,
CGO Complex, Seminary Hills, Oppasite T.V. Tower, Nagpur,

2 Deputy Chief Controller of Explosive N H.4, CGO, Complex, Hall No. 502 & 507,
Faridabad.

3.  Commissioner, Municipal Corporation, Gurugram with reference to his letter no.

MCG/FS/SFS0/2016/2414, dated 23-09-2016.

4. Sub Divisional Magistrate, (North), Gurugram with reference to his letter no

1095/Reader, dated 04+10-2016

5. A strict Town Planner, (E), Gurugram with reference to his memo no
2789/Reader, dated 25/04/2018.

6.  M/s Experion Developers Pvt. Ltd, at village Chauma, Sector-112,Gurugram
(Haryana).

For Distric mtyl
ram,

District agistrdte
Guftigram
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Annexure R-12/2

RS e B PN,
THGA Pra Jdei— 29,

Rretr TRu™ |

M/s Experion Developers Pvt. Ltd.
Windchants Group Housing Colony, Sector -112,
Gurugram.

FABH—FS5G/2025/ 192 e 24—/ 1- 2e2.§

Complaint against Promoter M/s Experion Developers Pvt. Ltd. for gross
illegalities and violations of approved Fire Plan in Windchants Group
Housing Colony, Sector -112, Gurugram.

SR vy W srafea ¥ weifidus, sRamwn afTesa v sl e,

Yage & AeEd § U Rrerd & ' 7

foramfi Aol 3§ Rremaeal grr & 7 Ao & smR W el W

M/s Experion Developers Pvt. Ltd., Sector-112, Gurugram &I THSHA T

AR, HEA D TR, THIM @ W gRT Ao FARer fear T g

et gram T fa—

1. SR w7 @ WY TFogHodlo <& Ud AW o T g s angs
THIAG 9 TIAR SB & §J @ R H eI DI G G |

2. e g o /26 Bew @ 98 &7 e 99 uRA o7 95 5 g § |

3. 39S g Y AW 9 Joid @ Rl TG Bl BRIR TSR IS §E W qra
g 8, O fF oS SRR BREET WA FTaR TEl & § |

SR B el H Igdl g forar Wmar @ f5 a9 o1 AE @ reR—aR
fIgaR Tae 39 dRifad H g Dl gARad & e MaagER smmi
HrAarE! amer ¥ o WA |
_Rat—"
IS HHA = AP,
THGA D Haex— 29,
- Foren e

1- Ashish Jindal, R/o 1402, WT06, Windchants Condominium, Sector -112,
Gurugram-122017

2- Director General, Fire & Emergency Services, Haryana, Panchkula.
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BRY 93— |

IS A D ARG,
THHA D Jdev— 20,

forer I

M/s Experion Developers Pvt. Ltd.
Windchants Group Housing Colony, Sector -112,
Gurugram.

 PHID-FsG/2025/ 3638 feas 2 / 12’/20}5’

CCto:

Complaint against Promoter M/s Experion Developers Pvt. Ltd. for gross
illegalities and violations of approved Fire Plan in Windchants Group
Housing Colony, Sector -112, Gurugram.

ST v W srafag #§ weifiders, sRarn sfTeee w@ smaaees Jard

TG B HIETH W U< RIPad 9 39 Sty @ U SHiG—FSG/2025/3183

fAi® 26.11.2025 & w |

frrardi Amel # Rrermedl grr € ¢ R & amR ® e W

M/s Experion Developers Pvt. Ltd., Sector-112, Gurugram &I THGS g

RPN, TP B MR, Toum #H W grr der FRewr frar T @

s gr T fa—

1. SR W7 B H THowHodlo 5 T W d% e gen Rwd s
TGS T TR & B g8 B IR § BRITAT BT 3@ G|

2. 39 g faee /2o srew & 9S @1 AT 9 oRY 3 a9 frar gan § |

3. IS gRI B AR d Id $ IR TWh Bl BRT T2 VS &S M 9901

B3N &, I {5 argae R SEfeT W IR 8 e 8

SWIE @ Gl oMyt e forar Siar € 5 o 15 RY 3 araR—arR

ﬁ@wmmmﬁwmgﬁ%ﬁﬁmmm
PIYATE AT | TS AR |
Ao
THHA De Gev— 29,
7o TRUTL R

1- Ashish Jindal, R/o 1402, WT06, Windchants Condominium, Sector -112,
Gurugram-122017

2- Director General, Fire & Emergency Services, Haryana, Panchkula.
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Annexure R-12/3

R Y- | |
aRes ead D RN,
THEH Dw WIeN— 20,
et sam™ |
M/s Experion Developers Pvt, Ltd.
Windchants Group Housing Colony, Sector -112,
Gurugram.
THIB—FSG/2026/ -7~ fe=ias ,Qc,é//,’a;o’

Complaint against Promoter M/s Experion Developers Pvt. Ltd. for gross
illegalities and violations of approved Fire Plan in Windchants Group
Housing Colony, Sector -112, Gurugram.

mmwmﬁmﬁ,mmwmmm 4T,
q"ﬂma‘swﬁmmﬁamzﬁmiaua%wm—sselzozs/sma
feAtias 26.11.2025 @ U FHIB—FSG/2025/3638 faFi® 31.12.2005 B e |
ﬁwﬁamﬁﬁﬁmmwﬁgmﬂﬁﬁrm%mwwmﬁﬁm
M/s Experion Developers Put. Ltd., Sector-112, Gurugram &1 THGA Be
DI, TH e AR, T B AW g7 AT RRew B g
o g - :
1.373?W7$wuqaowoéio€$qa'fmﬁmm§mma{m
SRS T 2R 36 B g0 B IR § Trafay @) s@mr w0

2 mmﬁam/ﬁwm$%m@z§mqﬁéaﬁdzﬁ;m§m%|
3. 3P G g AR 7 76/ $ IR TG BT TR Fe¥ I 7S M a9y

83N &, S f 3gas BRR BT W ruR w8 T ¥
W%mﬁﬁa@ﬁ%@m%%mwﬁﬁ%m—w

ﬁwmmmﬁuﬁmmgﬁﬁaﬂaﬁmmm
BIAAE 3t A ord S |

\-\\\: \1—/——7
RS AT B AR,
TG D e~ 29
frer wuT

1- Ashish Jindal, R/o 1402, WTO06, Windchants Condominium, Sector -112,
Gurugram-122017

2- Director General, Fire & Emergency Services, Haryana, Panchkula



